(Schedule)
FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF BUOYANT FINANCIAL ADVISOR PRIVATE LIMITED

RELEVANT PARTICULARS
1[Name of corporate debtor BUOYANT FINANCIAL ADVISOR PRIVATE LIMITED
5| Date of incorporation of corporate debtor 17-Dec-09
3[Authority under which corporate debtor is Registrar of Companies-Mumbai
incorporated / registered
4|Corporate Identity No. / Limited Liability U67100MH2009PTC197915

Identification No. of corporate debtor
5|Address of the registered office and principal office (if (405, Dalamal House, 4th Floor, Plot-206, Jamnalal Bajaj
any) of corporate debtor - |Marg, Nariman Point, Mumbai City, Mumbai,
Maharashtra, India, 400021

6|Insolvency commencement date in respect of corporate|Order pronounced on: 12/01/ 2024 (Order intimated to IRP

debtor on 19/01/2024)

7|Estimated date of closure of insolvency resolution 17-Jul-24
process

8[Name and registration number of the insolvency Ms. Preeti Vimal Agarwal , Registration No: IBBI/TPA-
professional acting as interim resolution professional |001/1P P00655,/2017-2018/11144

9| Address and e-mail of the Interim Resolution Office No. 4, Ground Floor C Wing, Shanti Jyot Building,
Professional, as registered with the Board Balaji Nagar, Near Railway Station, Bhayander West,

Thane Pin 401101

E-mail: capreeti2003@gmail.com
10| Address and e-mail to be used for correspondence Office No. 4, Ground Floor C Wing, Shanti Jyot Building,

with the Interim Resolution Professional Balaji Nagar, Near Railway Station, Bhayander West,
. Thane Pin 401101
E-mail:- cirp.buoyant@gmail.com
11|Last date for submission of claims 02-Feb-24

12|Classes of creditors, if any, under clause (b) of sub- Not Applicable
section (6A) of section 21, ascertained by the interim

resolution professional
13|Names of Insolvency Professionals identified to actas |Not Applicable

Authorised Representative of creditors in a class
(Three names for each class)

14|(a) Relevant Forms and (a) https://ibbi.gov.in/ downloadform.html
(b) Details of authorized representatives are available |(b) Not Applicable
at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a Corporate
Insolvency Resolution Process of BUOYANT FINANCIAL ADVISOR PRIVATE LIMITED Limited on 12th

January, 2024

The creditors of BUOYANT FINANCIAL ADVISOR PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 2nd February, 2024 to the Interim Resolution Professional at the address mentioned

against entry No. 10.

- i

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or byelectronic means.

Submission of false or misleading proofs of claim shall attract penalties~

For P

Preeti Agrawal

20-01-2024, Mumbai
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EXTRACT OF STANDALONE AND CONSOLIDATED UNAUDITED FINANCIAL RESULTS

FOR THE QUARTER AND NINE MONTHS ENDED 31 DECEMBER, 2023

(Rs.in lakhs except per share data)

Sr. Parti : _ : STANDALONE CONSOLIDATED
articulars —{tTTauditet———ttrauditedy——ttmaudited— : |
TENDER PA E No. PP 04 40 0n00 04 40 0000 PARTICULARS Quarter Ended Nime—VonthsEnded mded Imm
4 Fotar-imcome-fromoperations—ivet) 99 489 — —tUnaudited)—(tinaudited)—inaudited)—tinaudited)—tUnaudited)—{Audited)—tUnaudited)—tUnaudited)—tUnaudited)| —tUnaudited)—ttnaudited)—Aud
2 | Net profit / (Loss ) from ordinary activities after tax (19.64) 2.11) (32.31) 31-Dec-202 30-Sep-2023 31-Dec-2024 31-Dec-2029 31-Dec-2024 31-Mar-2023 31-Dec-2029 30-Sep-2023 31-Dec-2022 31-Dec-2029 31-Dec-2022 31-Mar-2023
3 | Net Profit / (Loss) for the period after tax ~1| Total'Income from operations (net) 2,423.07| 2,156.91| 2,025.07| 6,455.87 6,009.78| 7,789.64| 2,453.77| 2,180.67 2,057.41| 6,538.09/ 6,089.39| 7,916.89)
CUH[&C{ (after Extraordinary items) (19.64) (42.11) (32.31) 2| Net Profit / (Loss) from ordinary
4 | Equity Sh ital 198. 198. 198.
: quty Share Capita , %600 %600 600 activties after tax 175.00)  65.95| 87.59| 383.43 361.69| 316.44| 159.44)  75.34 106.49 393.63 396.54| 373.3
eserves (excluding Revaluation Reserve as shown . . _
in the Balance Sheet of previous Year - - 3| Net Profit /(Loss) after Extraordianry items 175.09 65.95 87.99 383.43 361.69| 316.44| 159.44 75.34 106.49] 393.63 396.54 373.3
JITENDRA PATlL 6 |Earning per Share (before extraordinary items) 4| Paid-up Equity Share Capital 1,627.59| 1,583.68| 1,504.30| 1,627.59 1,504.30| 1,567.72| 1,627.59| 1,583.68 1,504.30 1,627.59| 1,504.30| 1,567.72
of Rs.10/- each, not annualised) Face Value of the Shares 2.00]  2.00 2.00 2.0 2.00 2.00 2.00 2.00  2.00 2.00  2.00 2.0
B?S'C' (0.99) (21 (1.63) 9| Reserves excluding revaluation reserves
' . Diluted : (0.99) (2.1 (1.63) bal hest
U I E D 7 |Earning per Share (after extraordinary items) as p?r aiance snee
" of Rs.10/- each, not annualised) 6| Earning Per Share (EPS) (Face value of Rs.2)
Basic : (0.99) (2.13) (1.63) -Basic 0.22 0.08 0.12 0.4 0.48 0.42 0.20 0.10 0.14 0.50 0.53 0.5
g{]') 90 ] ?0 ] 5 pued (0.99) (2.13) (1.63) -Diluted 0.22 0.08 0.12 0.4 0.48 0.42 0.20 0.10 0.14 0.49 0.53 0.4
" . Fhe-above 1S arT extract of e detatted-format of“Stamdatore Unatdited-FimanctarResuitsfor-theQuarter—ard e The above 15 am extract of the Un-Audited Financial Resuits (Standatone and Consolidated) of the Company for the Third Quarter ended December 31,2023 The detaifed format for the sarme hias been

month ended 31.12.2023 filed with the stock Exchanges under Regulation 33 of the SEBI (Listing and Gther Disclosure filled with BSE Limited under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirement) Regulations, 2015 and is available on the website of BSE at www.bseindia.com and also onj

i Requirements) Regulation 2015. The full formats of the Financial Result for the Quarter and Nine month ended :
Landhne NU ‘ 31.12.2023 is available on the Stock Exchange websites - www.bseindia.com and on the Company 's website the website of the Company at www.lkpsec.com. For LKP SECURITIES LTD
/ Wi www.abcgas.co.in Sd/-

For on behalf of the Board of Directors
of ABC Gas ( International ) Ltd.

Sd/-

Rohith Satish Shorewala

Pratik M. Doshi
Managing Director
DIN 00131122

Mumbai
20 January 2024

PLACE : - MUMBAI

67440215

DATE :- 20/01/2024 Whole Time Director (DIN-01650221)
= — - atunga East Dines al, Dr Ambedakar Road,
aﬂi St HS‘}W Matunga (E) Mumbai -400019 Tel: 022-42060878, e-mail: VJmatu@bankofbaroda com qﬁﬂﬁ' aﬁ lm Union Bank
) . e gia of india
[ﬁﬁ"iﬂ‘} Ba"k ﬂfBﬂmda H w ;..1 T A G F -.r:.-.:l":-l'-'lr r'.'-u.nl.'n'q
PUBLIC ANNOUNCEMENT e umbai Wadala Branch, Ground Floor, India Printing Housa,

42 G.0. Ambedkar Road, Wadala, Mumbai - 400 031,
Tel: 022-2403887 Email: ubint801 06T @unionbankaofindia. bank

POSSESSION NOTICE

Whereas the undersigned being the Authorized Officer of the Unson Bank of India,
MMumbai Wadala Branch {01062), under the Secuntization and Reconstruction of

{Uinder Ragulation & of the Insofvency and Bankruptcy Board of Indla
{Inzalvensy Resalution Process for Corporate Persons) Regulations, 2018)

read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described immovable property
mortgaged/charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is

FOR THE ATTENTION OF THE CREDITORS OF

BUOYANT FINANCIAL ADVISOR PRIVATE LIMITED
RELEVANT PARTICULARS ) |

L3

where is”, “As is what is”, and “Whatever there is” basis for recovery of dues in below mentioned account/s. The details of Borrower/s/Mortgagor/Guarantor/s/Secured

1 [Mame of corporata detitor | BUDYANT FINANCIAL ADVISOR PRIVATE LIMITED Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below - Financial Assets and Enforcement of Security Interest Act. 2002 (54 of 2002) and

i [T, POt Etr':"' = n:mnraiedennr i il l ame ress o escription of the immovable property with known [~ Total Dues | 1.Date of e-Auction | (1) Reserve Price & | Status of Property Eeitiﬁriﬁfn?ef:gsi T;:Eﬁ;ﬁ?%ﬂ?;ﬂrjmz- iE:L?{é‘LE];gZ?rg:E Hﬁ 'icéﬂzﬁ
Authonty Lndes which cororte detior | Reglstrer of CompeniesMumbal | Borrower/s /Guarantor/s encumbrances, if any 2.Time of E-auction | (2) EMD Amount of | possession | Inspection 24.04.2023 [ ' i i
/s Incomorated / regstered . 04, calling upon the Borrowers Mr. Veeramani Thanikachalam P
! | (Start Time to End the Property Date and i d Mrs. Ka Voa | Thanikachal Allas Mrs. S

4. | Corpeeste Mentity Mo/ Limitad Lisbdey | USTI0CMH2000FTC 197515 | Time (3) Bid Increase Time (Barroweris) and Mrs. Kanimozhi Veeramanl Thanikachalam Alias Mrs. S.
Weriation M. of SR Amount Kanimozhi (Borroweris), to repay the amount mentioned in the notice being Rs.

e e e — 30,66,139.70 (Rupees Thirty Lakhs Sixty Six Thousand One Hundred Thirty

5. fddress of the regstered alfice and 405, Dalamal House, Sth Floos, Piot-206, Jernalal Bajaj T.Mr. Allabaksh Shaikh. | 2 BHK Tesidential Flat no 203 on 2nd floor admeasuring|  RS. 61.42 | 1.Date ofe-Auction | T.Reserve Price: Physical | 15-02-2024 Nine and Paise Seventy Only), as on 24.04.2023, and interest thereon within 60
piracipel oftice {H By of conporate Marg, Merirnan Point, Murmibal City, Mumbes, Borrower 688sqft (usable carpet area) in Building known as “Tricity| Lakhs as 22-02-2024 Rs. 65,00,000.00 , ; ; - '

( ) o ) . Start Time: days from the date of recaipt of the said notica.
debine | Maharashira, Indi, 400021 2.Mrs. Shahana Shaikh. \Ijﬁlarl Clj)I-OD |'(|)0USII|1<g SO}{(;(IG'[yé D|'?t LT|013’ I\?ec'tol(/l 21 Y of on 2.Time of E-auction 2 Earnest Mone 1.00 p.m i The Borrowear having failed to repay the amount, notice is hareby given o tha

B (Insobhency cnrmansement date in Order pronounced on: 1301,/ 2024 | (Co-Borrower) T;ISE: Par\m’I Dﬁgtric?rggi %d_a£11 6206W6I§0u?|\élar UOT “?L’ 13-01-2024 Start Time: Dé Orsit (EMD) v ' to o borrower and tha public in general that the undersigned has laken Possession
|respect of corporate debbor | {0rder intimated to IRF an 18,00,/2004) | 3.Sam Sam soft luggage Property are ’as under-Eagt- By 24 M'eters Widg road Plus Other 2.00 p.m.to AmI:)unt' . of the property described herein below in exercize of pawers conferred on him!

- | Estirated date of cosie of inschendy. | 17-Juk24 ' Address: A/203 Plot no ’ ’ .’ charges I : End Time: her under Section 13{4) of the said Act read with rule 8 of the Security Interest

| West- Plot no 31 and 32, North- Plot no. 13 Bhosale tulip End Time: Rs. 6,50,000.00 5.00 p.m. :
|resution provess . 14 Sector 21 Uhwe, building, South- Plot no .15 Gauri Janaki building 6.00 p.m. Enloscomerr il 4906 O THAAOU ey ol Asnuan: Bt oW teaE RS-

5. |Mame and regitration rumber of the | Ms. Preeti Vimal Agarwe, | Navi Mumbai, 410206. | Encumbrance known to Bank: Nil 3.Bid Increase The qumwer in particular and the puh!lr: in general is herel;ny i.'.:-.II.JtInI.'l-Ed nof o
P et i s (Horigage b .. Alsbaksh Sl Borove i o U B e, Mo Wadat e (01003 o o
ressolution professinal IBBLPA- OO, F PODESE, 204701811144 . Rs. 25,000.00 g :
| — . i b _ | 2.Mrs. Shabana Shaikh.(Co-Borrower) of Rs. 30,66,139.70 (Rupees Thirty Lakhs Sixty Six Thousand One

G Addckess aced erncl of the inberion Office Mo, 4, Ground Floor ©Wing, Shami byl Building,

Hundred Thirty Nine and Palse Seventy Only), as on 24.04.2023, and

further interest thereon,

The Borrower’s attention is invited to the provisions of Sub-section (8) of Section

13 ofthe Act, inrespectof time available, bo redeem the secured assets,
Description of Immowvable Property:

Equitable Mortgage of Flat Mo.202, 2nd Floar, Area Admeasuring 4587 Sq.

For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.in/e-auction.htm and https://ibapi.in. Also,
prospective bidders may contact the Authorised officer on Tel No. 022-42060878, Mobile 9886833586/9773506485.

Date :20.01.2024
Place : Mumbai

resolution professaonal, as regiersd
waith Ghe Bt
10,

Balaji Nagar, Nesir Raivey Station, Brenander West,
Thane: P 400100, Emnaal capresi 200508 mail.oom
. I.':'I'F1:r:-?vi|:-. .4. IF.i';:-;:ni Firr:u. -'.'::l.".'.r-l,g_. ?lﬂ.rm etk H':Iij.jﬂg_ ;
Balaji Magar, Near Baivery Slaton, Brengnder West,
| Thaarne: Fin 404101, el cprinenafpmailoom

Adfchress ard ernanl 0 B ased far

Authorized Officer
Bank of Baroda

crrmespancencE with the inlesim

resolution professona:

11 Lot cines fior sadnission of chims {12Feh24 hdtrs. {ca_\rp&t area) and exclusive area of t!‘ne_ apartment .64 s0.mitrs.,
12, Chasses of crevitoes, € ary; unckr Mavi Mumbai Zonal Office : CIDCO old admin building, P-17 Sector-1 Washi, Navi Mumbai. SR o) A L B Mis L 1R o DLl 20
clause (bl of subs section {64 of E-mail; dzmnvm @mahabank co.in / legal_nvm@mahabank.co.in | Phone: 022-20878751/52 st ;Fiel :n : giéﬁgfﬂigh;‘gﬂ;& . Sin‘;r r?.; o th:;ﬁ“agﬁ'”;“w
WO, | 1ru:|u s e bl - Head Office: Lokmangal, 1301, Shivanagar, Pune - 411005 Survay MNo.53, Hissa No. 02, admeasuning 780 sq. mirs. and Old Survey No.47,
|rEsCiution professions i { ) i SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES (APPENDIX-IV-A) Hissa Mo 03, Naw Survey Mo, 53, Hissa No. 03, admeasuring 1210 5q.Mtrs., or
13, Mames of Insohency Professiora’s Wt Applicabia :

thereabout total admeasuring 1190 sg.mirs lying being and situated at Vilage
Mogharpada, Taluke & District Thane in the registration district and sub district
of Thane and within the limits of Thane Municipal Corporation, Sl

Date: 15.01.2024 Authorised Officer
Flace: Mumbai Union Bank OFf India

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002,
Nobice is hareby given to the public in general and in particular fo the Barrower(s) and Guarantor(s) that the below described immaovabls
properties morigaged! charged to the Bank of Maharashtra, the possession of which have been taken by the Authonzed Officer of Bank
of Maharashira, wil be-sodd on “As is where is”, “As iz what is” and “Whatever there is” basis on 06.02. 2024 between 11.00 am and
2.00 pm, for recovery of the balance due to the Bank of Maharashira from the Borrower(s) and Guarantor(s), as menfioned im the iable.
Detaits of Bomrowen|s) and Guarantons), amount due, short description of the immovable property and encumbrances known thereon,
possession type, reserve price and eamest money deposit are also given &s under;

idantified 0 act as Authonsed
Representative of crediors n a dass
|(Thres rames for each class)

iah Fi'eﬂmrt Fl:rlﬂa and

i) Detmls of authorzed represenmistives
are avalabio at

I
| hact. Applicaie ‘

IIEI'_I it Aibii o ng dowricadiormu il
|k Mot Appliceinks

14.

Motice = hereby grven that the Mational Company Law Tribunal has-orderad the

R e ey b o T | Ve oS | guues | ot Stswmema | | D peroanx RBL BANK LTD.

o, QIToWEr an LArantor 2Mand motca : . - . Y .
et il ppbgtiodé st Roin i known encumbrances RN el Sl vshenp oot ks ol R S ARPTOY
T wnit their clais } ; d February, t . - i : REL Bar ; . . naturshrungl . j . Pu
Resslution Professional at the addrass mentioned against entry No, 10, 1. |ARB Branch NA Rs. 2,25,354%4)- plus unapplied interast | Flat No. 502 on Sth foor in the E 9 i P

Securitisation Notice under S. 13(2) of SARFAESI Act, 2002,

We, RBL Bank Limited the secured creditor of Applicant & Co-Applicant mentioned In below mentionad
columns, do hereby inform you all that your account has been classified as Mon-performing Account (MPA} in
pursuant to the defaults in making payment / repayment of principal and interest and the amount mentioned in
the below menticned columns is now due and payable by you as on the date of the notice, together with further
interast thereon to RBL Bank Ltd. In spite of our repeated demands, you have failed and neglected to make
payment/amount(s) outstanding in your account(s) and you have not discharged your iabilitias.

We, therefore, issued notice under section 13(2) of Chapter 11l of the Secuntization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002, demanding payment of the amounts together
with further interest applicable at the contracted rates, costs, charges, other monays to discharge your liabilities
in full within 60 days trom the date of the notice.

Mr, Shashikan Shinde &

Wrs, Wakhan Shashikant Shinde
Address 403, Kailash Tower
=hivshrusti Complex, OFf

.M Link Road, Mulund Yest
Mumbizi-2 0008

thereon @ 8.80% p.a. with monthly
rests, wef 01082018 wrt,
Housing Loan and Rs, 928 687)- plus
unappiied inerest thereon @ 12.20%
p.a. with monthly rests, we.f.
01#082018 for Consumer Loan, plus &l
costs, charges and expenses or other
noidental charges incumed thereal.

Resarve Price : Rs. 1,51,00,000/- {One crore Fifty One Lakhs only) EMD : Rs.15,10,000/-
2. | ARB Navi Mumbai Mrs Asha Ramchandra | Ris, 53,63,894 35 plus future interast

Mr Ramchandra Narayan Dahotre thereon [@8,65% wef 0502022
Dahaotre: (Borrower), Mr Rofit R aodd - 504, A Wing, Bali | Plus all costs, charges and expenses

building Yash Signature, situated
at Arjun Gawand Estate,
V.M. Puray Marg, Opp. Telecom
Factory, Deonar. Mumbai - 400
(B8, Areaadm, B00 sq.0. carpet,
Type of possession :

Physical Possession

The financial creditora shall submit thelr claims with proof by electronic means anly. Al
ather creditors may submit the claims with proof in persen, by post or by electronic reans.

Submissien of false or misleading proofs of claim shall attract penalties,

Name and SiEnature of Interim Resolution Professional ;: Presti Agrawal
Cate and Place - 20-01-2024_ Mumbal

FlatNo. 4, Ground Fioor, B Wing,
Bail Residency, Near Vitthal
Mandir, Khangaon, Kalwa (W),

Choice Choice International Ltd.

The loy ol Baming  Equity | Commoodity | Currency | Wealth Management Dahotre (Co borrower) residency near vitthal |97 other incidental charges incurred | Thane
Investment Banking | Management Consulting Add : 504, AWing, Bali Mandir Karigagn |ereat Type of possession: Loan Account Nos., Name of the Borrowers, 13(2) TP B
CIN : LET190MH1993PLCO7 11T residency near vilthal Mandir, KalwaWest Thane ! Physical possession Notice details and Symbolic Possession Date ortgaged Property Detalls

Registerad Offica: Sunil Patodia Tower, Plot Mo. 156-158. J.8. Nagar, Andhari (East),
mMurnbai-200 099 Tel No.: +31-22-6707 99953, Wabsite: www.choloaindia.com

Karigaon, Kalwa west, Thane
Resarve Price : Rs, 38,10,000/- [Rupees Thirty Eight Lakhs Ten Thousand Only). EMD : Rs. 3,81,000/-

1) Mr. Munasif Ali Ghori {(Applicant & Property Me. 1 ; Property Jointly Owned by Mrs, Rukhsana

Emall 1D: info@chosceindia. com/secretanialfcholceindia. com Dake Gf Insnsotion 'y 2Eth Jariacs S04 fron 4400 awm o B 40 G Maortgagor). Bano Ghori, Mr. Munasif Ali Ghori and Mr. Nagem Ali Ghori

NOTICE OF THE EXTRA ORDINARY GENERAI MEETING — : y - o 2) Mrs. Rukhsana Bano Ghorl (Co-Applicant & | All piece and parcel of Residential Property bearing Flat Mo.201,
: . : Faor detailed terms and condstions of the sale, please refer o the link *htips:!'www bankoimaharashira.inipropsale.asp’ provided in the Martgagaor) 2nd Floor, H Wing, Aster Flower Vallay Complex Co-operative

MOTICE is heraby given thal the Extra Ordinary Genaral Meating (EGM] of Bank's website and also on E-bikray portal (www.ibapi in), Please Contact Mr. Sushil Vardani for further detaits contact no, 9828776804, 3) Mr. Shahzad Ali Ghori (Co-Applicant & Housing Society Limited {(CHSL), Kanungo Estate, Old Survey
TE"‘“E’E‘?‘;EE”'“ . L e | [ow iy i Authorised Officer&| | Mortgagor) & MNo.532, New Survey No. 63, Hissa No.3 & Old Survey No.530
024 at 12.00 Moon through Video Conference ("WC*WOther Audio Visual it 5 - ; o ol b . : : P,
Means {"OAVE), to transact the business set aut In the notice for the EGM Flace : Navi Mumbai Bank of Maharashtra, Navi Mumbai Zone 4) Mr. Naeem All Ghori (Co-Applicant & Nn;-w Survey No.70, Hissa No.1, situated at U_'IIEQ'E Bhayandar,
{"Matice of EGM™) in compliance with applicable provisions of the Companies Mortgagor) Mira Road {East), Thane 401107, admeasuring about 637 sq.

fts. (64.71 sq. mirs), building is bounded and surrounded by :
On or towards East © Internal Road. On or towards South : Blue
Bell Building, On or towards West ; Geeta Magar, On or fowards
Morth : MBMC Flay Ground

Property No,02 ; Property Jointly Owned by Mrs, Rukhsana
Bano Ghori, Mr, Munasif Ali Ghori and Mr. Shahzad Ali
Ghori.

All piece and parcel of Residential Property bearing Flat No. 202,
2nd Floor, H Wing. Aster Flower Vallay Complex Co-operative

Act, 2013 read with rules  issued thereunder, and Ministry of Corporate Affairs
issued Circulars dated 25th September, 2023, &th April, 2020, 13th Apnl, 2020
{"MCA Circulars™ and Securities Exchange Board of India Circulars dated 15th
January, 2021, 13th May, 2022, 5h January, 2023 and Tth October, 2023
ESEBI Circulars”), withoul the personal presanca of the meambers al the mesting,
bx ransact the businesses, as set oul in the Notice convening EGM crculated for
convening the EGM

The Company has sent the Notice convening EGM on 20th January, 2024
through electronic mode to the Members whose email addresses are registered

Addresses of Correspondence

1) Address 201, Astel Flower Valley Complex
CHSL., Hotel Sonali Lana, P K.Road, Behind
Sanghavi. Thane 401104.

2) Address Malkani Stabla, Thane Bhiwandi
Road, Kaman, Vasai, Palghar, Maharashtra
401208.

3) Address 202, Astel Flower Valley, P.K.Road,

Oxford Industries Limited
CIN - L17112MH1980PLC023572
Reg.Office: GiMo.4, Roxana Building, Ground Floor, M. Karve Road, Mumbai-400020.
E-mail : oxford_industries @yahoo.in
UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED 315T DECEMBER, 2023
{Rs.in lacs)

with the Company andior Depositories in accordance with aforesaid MCA
Circulars and SEBI Circulars, The requirement of sending physical copias have
bean dispensed wilh wide fhe MCA Circulars and SEBI Circulars. Nolice
carvening EGM is also avallable on the website of the Company at
www cholceindia.com and on the website of Central Depository Services
(India) Limited ({CDSL) at www.cdslindia.com
Fursuant to the provisions of Section 108 of the Act and Rule 20 of the
Companies [Management and Administration) Rules, 2014, as amended and
Reqgulation 44 of the Securities and Exchange Board of India (Listing
Obligatons and Disclosure Reguiremenis) Regulations, 2015, tha Mambars
are provided wilh the lfE'IEiIIl}I’ o cast their voles on all resolutions as sel farlh in
the Matice convening EGM using electronic voling system (e-voting) provided
by COSL. The woting rights of Members shall be in proportion to the equity
shares held by them in the paid-up equity share capital of the Company as on
Sth February, 2024 (Cut-off date’),
hMembears holding sharas in either physical form orin dematerialized form as on
tha Cul- off date, may cast thair vole alactronically on the spacial businass
malters sal out in the Notica threugh remaote a-voling of COSL. Members are
Informed that:
a. All the special business matters set out in the Notice will be transacted
through voting by electronic means cnly.
b. The remote e-voling shall commenca an Friday, 08th February, 2024 at 9.00
a.m. 15T and shall end on Sunday, 11th February, 2024 at 500 p.m. I5T.

. Any person who becomes a member of the Company afler tha date of > 609000610361, On ortowards West : Chitra CHSL.,
sending the nolice of this EGM and holding shares as on the Cul-off date, 0.09 Loan Amount Rs.1,01,20,632/-, NPA Date 28/05/2023 | Onortowards North : Road.
may abtaln the login ID and password by sending a requesl to = 13 (2) Notice dated 09/01/2024

helpdesk.evoting@odslindia.com  or rnt.helpdeskilinkintime.co.in
finfo@choiceindia.com, However, if the person is already registered with
CDEL for remofe e-voting, then the existing legin ID and password may be
usad to cast the vola.

. Members will not be abla to cast thair vola alsctronically beyond the date and
tirme mentionad above and the ramole e-vating modula shall ba disabled far
voling by COSL thereafier.

. Once the vole on a resolution is cast by the member, hefshe shall not be
allowed to change it subsequently or castthe vole again,

f. Members who have voted through remate e-voling will be aligible to attand

tha EGM. Howewvear, they will not be aligibla ta vota at tha EGM.

. Oinly those Membars, who will be present in the EGM through YCIOAYR
facility and have not cast ther vole on the Resolutions through remote e-
Voling and are otherwise nol barred from dedng so, shall be eligible to vote
through e-Vaoting system in the EGM,

The Members, who have not registered their e-mail addresses with the

Company [ Depesitory. please follow the instructions as mentionad in the

Maofice. In case you have any queriesfissues ragarding e-valing, you may refar

to the Frequently Asked Quastions ("FACS") and a-voling manual available at

www.oavatingindia.com, under help section or write an email to BOSOD2TEOTI, =N

helpdesk evoling@cdslindla.com or call tol free numbar 18001020 990 and Notes: e s e e | MRS SRl A B g,

1800 22 44 30, All grievances connected with the facility for voting by electronic a) The abowe results wera reviewed by the Audit Comittes and approved by the Board of Direciors at their meating hald on 194h g A ' On ortowards West : Buddhi Sagar Road,

means may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL) Central January 2024, 13 (2) Notice dated 12/01/2024 On or towards North - B-1 and B-2 Building,
2

Depository Services (India) Limited, A Wing, 25" Floor, Marathon Futurex,
hMafatlal Mill Compounds, N M Joshi Marg, Lower Parel {East), Mumbai -
400013 at the designated amail address helpdesk.evolingi@odstindia.com ar
call on 1800 22 5533,
The details of EGM are available on the websile of the Company at
www.cholceindia.com CDSL at www.evotingindla.com, BSE Limited at
www, bseindia.com and Mational Stock Exchange of India Limited at
waw. nseindia,com,

For Choice International Limited

Sdi-
Sd/- Place: Mumbai (Mazher N, Laila) without our prior written consant, Sd/-
Place : Mumbai Karishma Shah Date: January 19,2024, Chairman & Managing Director Place: Mumbai Authorised Officer

Date : January 20, 2024 ICompany Secretary & Compliance Officer)
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Mine Months
endid
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al Aevenue from Cosrations
b} Othar Income

Br5d
.00

o855
0,00

00
(300

23599
0.00

L
0

2057
000

Total Inpome Br53

28.55

LX)

23590

000

2H.5

Expenses
Coost of Material Consuamsd
Purchase in Stock-in-Trade

I Changesin weniories of finished goods,

work-in-progress and stock-in-Trade
Employes benefils expensas
Finance Cost
Drepreciation and Amorisation expensss

g} Chher Expensas

Qo
TH59

N0
09
2]
Q00
2536

I:IJ:I}

000
¥
(.00
0.0
i,

00
HiL

(]
0,00
00
(]

00
210,81

L0
233

00
(L0

1236

L
b

L
0,00
0
000
828

.00
24,19

1
02
0.0
0.0

Total Expenses; H27E

225 50

928

3648

Profit / (Loss) from operations bedfore 477

exceplional terns and tax (1-2)

Excepticnal tems:Expensesiincorme) 000

.22

10,49

.00

(9.28)

0y}

ProditiLioss) th—::an b (3+d) 4.7

10.48

(9.28)

Met ProfitiLoas) after fax (5-6)

Other Comprehensive Income

Total Comprehensive Income for the
period{T+3) after tax

Prodit/iLoas) for the period attributable to!
g} Cwners of the company

b} Mon-Controlling Iniersst

Total Comprehenaive Income alinbulabls 1o
a) Chawmers of the company

b} Mon-Controlling Inferest

Paid-Lip Equity Share Capital

(Fawve Value Rs. 1Q0- per share)

Ckher Equity

Eaming per share(bsfore extraordinany fiems)
Basic{Rs.)

Diluted{Rs=.)

Eaming per shars{after exireondnary itkems)
Basic[Rs.)

Diluted(Rs.)

(0.04)*
(0.04)*

(0.04)*
(0.04)*

(0.15)*
(0.15)*

(015"
(15"

(723.87)

{0.12)
(0.12)

10.12)
(0.12)

o annualised

b) The compamy isin a Single Segment- Texdiles',

c] Pravious penod figuras have been re-grouped re-arranged wheanesver considerad necassany.
d] The abowve results have been prepared on CEH I CONCEM SesUmplion basls

£] BSE had suspended the secunties of the company weed, 15012020 as per Motios Mo 202000 14-18 dt 1 401,2020 due o non revival
of opearations. The compamy has revived tha oparalions during the Forth Quader of lasi Fmancial Year 2022-23. Further the
company has submitied vanous documents/detalsegplanations &5 requred by BSE  from time totime and has reguested BSE

for revocation of suspension of securities.

For Ouxford Industries Limited

Behind Sanghavi, Thane 401104.

Loan Account Number. 809001960500 and
809001962511

Loan Amount - Rs. 1,26,99,000/-

NPA DATE 09/12/2023

13 (2) Notice dated 09/01/2024

13(2) Notice amount Rs.97,41,133.18/-

Housing Society Limited (CHSL), Kanungo Estate, Old Survey
M0.532, New Survey Mo. 63, Hissa No.3 & Oid Survey No.530,
Mew Survey No.70, Hissa No.1, situated at Village Bhayandar,
Mira Road (East), Thane 401107, admeasuring about 662 sq.
fts. (61.49 sg.mirs), building is bounded and surrounded by:
On or towards East © Intermal Road, On or towards South : Blue
Bell Building, On or towards West : Geeta Nagar, On or towards
Morth : MBMC Play Ground.

Property Owned by Mr. Prakash Shankar
Londhe and Mrs. Seema Prakash Londhe
Property Owned by Mrs. Swapna Irfan Shaikh
All plece and parcel of Residental Property
bearing Flat No. 7, 2nd Floor, Ronel Shrinagar
Complex, Tilak Nagar, PL Lokhande Marg, Phule
Magar, Chedda MNagar, Chambur, Mumbai-
400089, admeasuring about 518 sq. fs., which is
bounded and surrounded by:

On ortowards East: Open Plot,

On or towards South : Open Plot,

1)Mis. SIS Allied Services (Applicant)

Through its Proprietor namely Mrs. Swapna Irfan
Shaikh

2)Mrs. Swapna Irfan Shaikh (Co-Applicant & Mortgagor)
3)Mr. Irfan Usman Shaikh (Co-Applicant).
Address of Correspondence

1) Address Shop Mo.5, Ground Floor, Mava Shrinagar
Complex, Tilak Nagar, PL Lokhanda Marg, Phule Nagar,
Chadda Nagar, Chambur, Mumbai-400089.

2) Address Flat Mo. 7, 2nd Floor, Ronel Shrinagar
Complex, Tilak Nagar, PL Lokhanda Marg, Phule Nagar,
Cheadda Magar, Chambur, Mumbai-400089.

Loan Account No. 8809002782156, 609000610325 &

13(2) Notice amount Rs. 82,83,296.67/-

1) Mis. Jashvantrai Magardas and (Co-Applicart) Through
its Proprietor namely Mr. Manthan Jashwant Desai.

2} Mr. Manthan Jashwant Desal {Co-Applicant)

3) Mr. Jashwant Nagardas Desai (Co-Applicant &
Mortgagaor).

4} Mrs. Jyoti Jashwant Desai {Co-Applicant & Mortgagor).
Address of Correspondence

1) Address Shop MNo.08, Plot No.B82, A1, Dighe Nagar
CHS., Fitwala Road, Delisle Road, Elphinston Railway
Station, Elphinston (West), Mumbai 400013,

2) Address Flat No.403, on 4th Floor, Building Na. B-03,
Shanti Park, Poonam Magar No.3/4 CH5SL., Phase lll,
Survey No.736 (part), at Village Bhayander, Mira Road
(East), Thane 401107,

Loan Account No. 609000695007, 609000695016 and

Nagardas Desai and Mrs. Jyoli Jashwant
Desai,

All plece and parcel of ResidenBal Property
bearing Flat Mo.403, on 4th Floor, admeasuring
560 5q. fis., (equivalent to 52.40 sq. mirs. built up
area), Building Mo.B-03, in the housing project
known as Shanti Park, in the society known as
Poonam Magar No.3/4 Co-operativa Housing
Society Limited, Phase [ll, situated on land
bearing Survey MNo.736 (part), at Village
Bhayander, Mira Road (East), Thane 401107,
building bounded and surrounded by :

On ortowards East : Internal Road,

13{2) Notice amount Rs.34,70,251.55/-

MNow the authorized officer of RBL Bank Ltd. do hereby publish the contents of the above demand notice as
provided under the Rules for discharge your abilitias in full, failing which, wa shall, without any further reference,
be constrained to enforce the following security created by you in our favour by exercising any or all the rights
given under the said Act. Please note that this publication is made without prejudice to such rights and remeadies
as ara available to RBL Bank against the borrowear and the guarantors of the said financial under law. You ara
further requested to note that as per section13(13) of the said Act, you are restrained/prohibited from disposing of
or dealing with the above sacurity or transferring by way of sale, lease or otherwise of above secured asset,

Abhay Nikam, RBEL Bank Ltc.

Date : 20/01/2024
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DEPUTY REGISTRAR OF CO-OPERATIVE SOCIETIES, F/S-WARD
6th Floor, Malhotra House, Opp. G. P. 0., Fort, Mumbai- 400001

PUBLIC NOTICE
SPRINGS | Co-operative Housing Society Ltd.,
Island City Center,
G. D. Ambekar Road,
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= [ B
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HIUTE SolRETE BIUde NEE HHis/

. . T P
JEtifRa it s SaE Lol s st )

BITe EoeRm Sguilg SRR (Wos , SHIHE g1, W 201 Jow, Wie- ok,
0 W Rl (7 RN ) o | S dut 9, sies uide, Had vge,
e, FERE, M, Hooo9,

HlUiTe FolerT= e Rasmi
A= gven s

I IS . 92092024 T51)
(i ande #fi: B, 9¢.09.2030 30)

AEIERIER T AT U i | g, arenoll s, Seledereons, siga uik,

" gﬁ—{mq;{ 2 IBHGTR The above mentioned Respondents are hereby intimated by this Public i) o1 R wo'990%, 30 ¢ Girp buayani@gmail.com
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